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We have  head the orgumer*s: of the learned ciin 1 
far both the pattles In the Interest of Justice and consideri g 
hat a vital question In all these cases ate involved we have admitt 
all ttie applications and condone-die delay if there has been n 
any one of therr. In certain cases vte are told that representeth .5 
are not been flied, Conisdering that the 1 ssue diáOlved eM identk I 
we n [ n9t delay the matters In this application by going throu h 
he formality of requiring applIcant to file a rc1àttaUon especial y 
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AccotdIagLy ,  thö ejectIOn regrding non sUbmlai a 
of representation Is also ovetnded, 
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